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The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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... (Interruptions)
110% hrs

(At this stage, Shrimati V. Sathyabama, Shri Ram Mohan Naidu Kinjarapu, Shri
Mekapati Raja Mohan Reddy, Shri B. Vinod Kumar and some other hon.
Members came and stood on the floor near the Table.)

... (Interruptions)
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11 01 hrs
ORAL ANSWER TO QUESTION

HON. SPEAKER: Question No. 222 — Shri Radheyshyam Biswas.

The Minister of State in the Ministry of Human Resource Development and
Minister of State in the Ministry of Water Resources, River Development and

Ganga Rejuvenation (Dr. Satya Pal Singh): 37eJ&l qeIeT, § g9 TeT 222 Bl

S FHT Yol R IGATE ... CELIR))

HON. SPEAKER: The House stands adjourned to meet again at 1200 o’ Clock.

11 03 hrs

The Lok Sabha then adjourned till Twelve of the Clock.
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12 00 hrs
The Lok Sabha reassembled at Twelve of the Clock

(Hon. Speaker in the Chair)

(At this stage, Shrimati V. Sathyabama, Shri Jayadev Galla, Shri Mekapati
Raja Mohan Reddy, Shri Kalyan Banerjee, Shrimati Ranjeet Ranjan, Shri
Bheemrao B. Patil and some other hon. Members came and stood on the
floor near the Table.)
... (Interruptions)

T STEET: HIFHIT AT, G AT fwai IR 6 qavd] & T URKTd !
N U §8 8 JEfU  HHeT Hecdqul & T Ib Ty 37T bl priarer §
YT STTT AR 81 8, ST H TR IR T 13l bl SFAIT 181 af
gl

....(cTaH)
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12 01 hrs
PAPERS LAID ON THE TABLE

HON. SPEAKER: Now, papers to be laid on the Table.
T 3R ASATR HATeT b Ao HAT (37 AT FHAR TTER): HFH1G STl Teredl,

& fr=foTRad oFf FT yeel IR IEaT § -

(1) (Up) drdl fIR F2FeT ofaR SCiege, AITST & ay 2016-2017 & dTftied
gfcraes dhf U Ufer (favat TIT SISt SRehuT) T SIRaTaRIfard oRdl
(@) @rdl. AR FeFer oar REISYE, AT P gy 2016-2017 & PRIDBRUT Dl
AR FRT AT &Y T Uiy (fRwat T 3RSt e
(2) S (1) H IfcedRad T BT THT Geel R & H gV fde & BRUT
S e foaRuT (fEeat ToIT 3RS AahuT)|

[Placed in Library, See No. LT 8840/16/18]

(3) Hran 9fasy [ iR Hehivt Suse fAafR 1952 6 ORT 7 6 SU-eRT
(2) % IITTd HHAN! T HAgag ST (FAeH) DI, 2018 AT 5 TRaN],
2018 & HR &b IS0 H SRTT TN ALBLI.  170(37) H Tepriere g8 off, &
Ueh-Uep TfeT (f&=ait oI 3iSit FeenvuT)|

[Placed in Library, See No. LT 8841/16/18]
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THE MINISTER OF STATE OF THE MINISTRY OF CULTURE AND
MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (DR. MAHESH SHARMA): | beg to lay on the
Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions) of the
Nehru Memorial Museum and Library, New Delhi, for the year
2014-2015, along with Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Nehru Memorial Museum and
Library, New Delhi, for the year 2014-2015.
(2) Statement (Hindi and English versions) showing reasons for delay
in laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 8842/16/18]

j[&¥, oY 3R 7eqT ITH HAerd &b 7 71 (3 FiriRRrer Rig): A srearer
RIS, § FRTelRad U T|T Ueel R &1 § :
(1) SO AT, 2013 P &RT 394 P IU-GRT (1) &b i A=AfeTRaa g=r
bl Tep-Ueh TIfcT (f&wl oI SIS TReepuT) -
(@) (IP) FSHM R MPER G1T THE Thiepdl faepre A frfics, O e’k &
aY 2016-2017 o DRIBRUT bl ADBR GRT FHIET &b IR F Je=o |
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(@)  3feHM 3R R €U e Thlpd e fafics, o
SORIN & aY 2016-2017 3T TS Ufcrde Toi A@oNIfeT o 3R

I W R G-T8TeRgTuN&Td i feeaforT

[Placed in Library, See No. LT 8843/16/18]

(@) (Th) AT SIS STATHT DRI TH AT IS Sg U8 TR U
R &dell folfAcs, T g8 & af 2016-2017 & BRIBRUN Dl TRDR FRT
e (&t ToIT SRS Favun))|
@) AT TSEEIIA STATHT PR ATh TH US ST U8 SR TS AR

gdell fofics, dFt g9 & a¥ 2016-2017 &1 91 UfcrdeT
IRATRITIT oY 3R I WR *RAD- HeTelRaTuRIars i fewafirfi

(2) SUGH (1) H IfecTRad GAT T THT Ul IR I H §U fdelr & HIRU 2T arel

a1 foraRor (=<t eI st TamRn))|

[Placed in Library, See No. LT 8844/16/18]
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e AT R ST 9 67 FAT (47 U PREATRN): A1 STEET He e,
& fr=foTRad oo §T yeel IR IEaT § -
(1) (TP) Fd fre IR fSeat, fSeett & av 2015-2016 & aTfy®

gfcrae f U Ufer (fewat T SISt AehuT) T olaTaRIferd

ol

(@) 9 f3rer SR feett, fieety & af 2015-2016 & HRIHROT

IRBR GRT FHTET & IR H {Ja=or (faw<t T=uT et Hemun)|

(2) SR (1) TR Y=T DI FHT UTel W G H U e b BT Geri arelr
fraRuT (et =T 3T A

[Placed in Library, See No. LT 8845/16/18]

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES (SHRI C.R. CHAUDHARY): |
beg to lay on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions) of the
EEPC India (formerly Engineering Export Promotion Council),
Kolkata, for the year 2016-2017, along with Audited Accounts.
(i) A copy of the Review (Hindi and English verions) by the
Government of the working of the EEPC India (formerly Engineering

Export Promotion Council), Kolkata, for the year 2016-2017.
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(2) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 8846/16/18]

(3) (i) A copy of the Annual Report (Hindi and English versions) of the

Pharmaceuticals Export Promotion Council, Hyderabad, for the year
2016-2017, along with Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Pharmaceuticals Export Promotion
Council, Hyderabad, for the year 2016-2017.

(4) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (3) above.

[Placed in Library, See No. LT 8847/16/18]

(5) A copy each of the following Notifications (Hindi and English

versions) under sub-section (3) of Section 5 of the Spices Board Act,

1986:-

(i) The Spices Board (Registration of Exporters) Amendment
Regulations, 2017 published in Notification No. F. No. MKT-
REGN/0002/2017 in Gazette of India dated 17" January,
2018.

(i) The Ministry of Commerce and Industry, Secretary (Spices

Board) Rules, 2018 published in Notification No. G.S.R.

152(E) in Gazette of India dated 9" February, 2018.
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(iii) The Spices Board Service (Classification, Control and
Appeal) Amendment Regulations, 2018 published in
Notification No. G.S.R.156(E) in Gazette of India dated 12"
February, 2018.

(iv) The Spices Board (Amendment) Rules, 2018 published in
Notification No. G.S.R. 157(E) in Gazette of India dated 12"
February, 2018.

(V) The Spices Board (Quality Marking) Amendment
Regulations, 2018 published in Notification No. G.S.R.
158(E) in Gazette of India dated 12" February, 2018.

(vi) The Cardamom (Licensing and Marketing) (Amendment)
Rules, 2018 published in Notification No. G.S.R. 159(E) in
Gazette of India dated 12" February, 2018.

(vii) The Spices Board (Meeting) Amendment Rules, 2018
published in Notification No. G.S.R. 160(E) in Gazette of
India dated 12" February, 2018.

[Placed in Library, See No. LT 8848/16/18]

(6) A copy of the Rubber (Amendment) Rules, 2018 (Hindi and English
versions) published in Notification No. G.S.R. 18(E) in Gazette of
India dated 9" January, 2018 under sub-section (3) of Section 25 of
the Rubber Act, 1947.

[Placed in Library, See No. LT 8849/16/18]
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THE MINISTRY OF STATE IN THE MINISTRY OF FINANCE(SHRI SHIV
PRATAP SHUKLA): On behalf of Shri Arun Jaitley, | beg to lay on the Table
a copy of the Notification No. G.S.R. 199(E) (Hindi and English versions)
published in Gazette of India dated 1% March, 2018, together with an
explanatory memorandum seeking to increase BCD tariff rate on Chickpeas
falling under Tariff heading 0713 20 00 from 40% to 60% by invoking
Section 8A of the Customs Tariff Act, 1975 under sub-section (7) of Section
9A of the said Act.

[Placed in Library, See No. LT 8856A/16/18]

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF STATE IN THE MINISTRY OF WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION (DR.
SATYA PAL SINGH): | beg to lay on the Table:-
(1) A copy of the Annual Accounts (Hindi and English versions) of the
Manipur University, Imphal, for the year 2016-2017, together with
Audit Report thereon.
(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 8850/16/18]



12.03.2018 19

(3) (i) A copy of the Annual Report (Hindi and English versions) of the
Hemwati Nandan Bahuguna Garhwal University, Srinagar, Garhwal,
for the year 2016-2017.
(ii) A copy of the Annual Accounts (Hindi and English versions) of the
Hemwati Nandan Bahuguna Garhwal University, Srinagar Garhwal,
for the year 2016-2017, together with Audit Report thereon.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Hemwati Nandan Bahuguna
Garhwal University, Srinagar Garhwal, for the year 2016-2017.

(4) Two statements (Hindi and English versions) showing reasons for delay
in laying the papers mentioned at (3) above.

[Placed in Library, See No. LT 8851/16/18]

(5) (i) A copy of the Annual Report (Hindi and English versions) of the Sikkim 5
University, Gangtok, for the year 2016-2017.
(ii) A copy of the Annual Accounts (Hindi and English versions) of the
Sikkim University, Gangtok, for the year 2016-2017, together with Audit
Report thereon.
(iif) A copy of the Review (Hindi and English versions) by the
Government of the working of the Sikkim University, Gangtok, for the

year 2016- 2017.
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(6) Two statements (Hindi and English versions) showing reasons for delay
in laying the papers mentioned at (5) above.

[Placed in Library, See No. LT 8852/16/18]

(7) A copy of the Annual Accounts (Hindi and English versions) of the Dr.
Harisingh Gour Vishwavidyalaya, Sagar, for the year 2016-2017,

together with Audit report thereon.

(8) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (7) above.

[Placed in Library, See No. LT 8853/16/18]

(9) A copy of the Annual Accounts (Hindi and English versions) of the Aligarh
Muslim University, Aligarh, for the year 2016-2017, together with Audit
Report thereon.

(10) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (9) above.

[Placed in Library, See No. LT 8854/16/18]

(11) (i) A copy of the Annual Report (Hindi and English versions) of the Pandit
Dwarka Prasad Mishra Indian Institute of Information Technology,

Design and Manufacturing, Jabalpur, for the year 2016- 2017.
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(12)

(13)

(i) A copy of the Annual Accounts of the Pandit Dwarka Prasad Mishra
Indian Institute of Information Technology, Design and Manufacturing,
Jabalpur, for the year 2016-2017, together with Audit Report thereon.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Pandit Dwarka Prasad Mishra Indian
Institute of Information Technology, Design and 6 Manufacturing,
Jabalpur, for the year 2016-2017.

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (11) above.

[Placed in Library, See No. LT 8855/16/18]

A copy of the All India Council for Technical Education [Staff Car Driver
(Special Grade)] Recruitment Rules, 2017 (Hindi and English versions)
published in Notification No. F. No. 2-42/AICTE/Estt/Spl. Grade for
Driver/2017 in Gazette of India dated 12th January, 2018 under Section
24 of the All India Council for Technical Education Act, 1987.

[Placed in Library, See No. LT 8856/16/18]
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12 04 hrs
STATEMENT BY MINISTER
Status of implementation of the recommendations contained in the

136th Report of the Standing Committee on Commerce on Action Taken
by the Government on the recommendations contained in the 133rd
Report of the Committee on Demands form Grants (2017-18), pertaining
to the Department of Industrial Policy and Promotion, Ministry of

Commerce and Industry*

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND INDUSTRIES (SHRI C.R. CHAUDHARY): |
beg to lay a statement regarding the status of implementation of the
recommendations contained in the 136" Report of the Standing Committee on
Commerce on Action Taken by the Government on the recommendations
contained in the 133™ Report of the Committee on Demands for Grants (2017-
18), pertaining to the Department of Industrial Policy and Promotion, Ministry of

Commerce and Industry.

* Laid on the Table and also placed in Library, See No. LT 8857/16/18.
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12 05 hrs

ELECTION TO COMMITTEE
Council of Indian Institute of Science, Bangalore

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT AND MINISTER OF STATE IN THE MINISTRY OF WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION (DR.
SATYA PAL SINGH): On behalf of Shri Prakash Javadekar, | beg to move the
following:-

“That in pursuance of clause 9(1)(e) of the Scheme for the
Administration and Management of the properties and funds of the
Indian Institute of Science, Bangalore, read with Regulations 3.1
and 3.1.1 of the Regulations of the Institute, the members of this
House do proceed to elect, in such manner, as the Speaker may
direct, two members from amongst themselves to serve as
members on the Council of the Indian Institute of Science,
Bangalore, subject to the other provisions of the Scheme and the
Regulations.”
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HON. SPEAKER: The question is:

“That in pursuance of clause 9(1)(e) of the Scheme for the
Administration and Management of the properties and funds of the
Indian Institute of Science, Bangalore, read with Regulations 3.1
and 3.1.1 of the Regulations of the Institute, the members of this
House do proceed to elect, in such manner, as the Speaker may
direct, two members from amongst themselves to serve as
members on the Council of the Indian Institute of Science,
Bangalore, subject to the other provisions of the Scheme and the
Regulations.”

The motion was adopted.

24
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12 06 hrs
GOVERNMENT BILLS - Introduced

(i) Chit Funds (Amendment) Bill, 2018"

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SHIV
PRATAP SHUKLA): On behalf of Shri Arun Jaitley, | beg to move for leave to
introduce a Bill further to amend the Chit Funds Act, 1982.

HON. SPEAKER: The question is:
“That leave be granted to introduce a Bill further to amend the Chit
Funds Act,1982.”

The motion was adopted.

SHRI SHIV PRATAP SHUKLA: | introduce” the Bill.

... (Interruptions)

* Published in the Gazette of India, Extraordinary, Part I, Section 2 dated 12.03.2018.
" Introduced with the recommendation of the President.
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12 07 hrs
(ii) Fugitive Economic Offenders Bill, 2018"

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI SHIV
PRATAP SHUKLA): On behalf of Shri Arun Jaitley, | beg to move for leave to
introduce a Bill to provide for measures to deter fugitive economic offenders
from evading the process of law in India by staying outside the jurisdiction of
Indian courts, to preserve the sanctity of the rule of law in India and for matters
connected therewith or incidental thereto....(Interruptions)
HON. SPEAKER: Motion moved:
“That leave be granted to introduce a Bill to provide for measures to
deter fugitive economic offenders from evading the process of law in
India by staying outside the jurisdiction of Indian courts, to preserve the
sanctity of the rule of law in India and for matters connected therewith or
incidental thereto.”
... (Interruptions)
SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, no doubt, | have given
notice for Adjournment Motion but still as this Bill is being introduced, | want to
stick to my Adjournment Motion. But at the same time, | would like to raise my
objection to the introduction of this Bill because this Bill is on the premise that
anyone can be prosecuted, or his property can also be acquired without his
being found guilty by the court of law. ....(Interruptions) There are two specific

provisions which are against the fundamental rights of the citizens of this

* Published in the Gazette of India, Extraordinary, Part I, Section 2 dated 12.03.2018.
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country. It is that you cannot restrain a person from going to the court of law to
get justice. This Bill restrains the person to go to the court of law.
....(Interruptions)

Then, the other provision is that this Fugitive Economic Offenders Bill,
2018 listed today lacks teeth to deal with fugitives. We have multitude of laws
like PMLA, SARFAESI, IBC to deal with white collar crimes. ....(Interruptions)
Why do we need another law? The only difference is to confiscate the assets
of alleged fugitive economic offenders before conviction. Prima facie, these
provisions in the proposed Bill may seem very novel but they are likely to
bypass judicial scrutiny since it is based on the premise of ‘guilty’ till proved
innocent as against ‘innocent until proved guilty’. ....(Interruptions)

The Supreme Court in 2016 had specifically in a landmark judgement by
a Constitution Bench clearly stated that no individual can be penalised without
being convicted.

So, no individual can be penalised without being convicted and no one
can be denied access to justice, which is a facet of Right to Life under Article
21 of the Constitution.... (Interruptions)

I, therefore, urge upon this House and also the Minister to go back and
re-draft ... (Interruptions) the Bill because this is a provision which goes
against the fundamental right of citizens of this country. ... (Interruptions) You
may have two or three persons before you.

... (Interruptions) But there is every possibility that if at all it becomes a law, it

is going to be misused against any citizen of this country.
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... (Interruptions) Therefore, | oppose the introduction of this Bill.

... (Interruptions)

Y Rra IaTT S[erel: HeleaT BRucHT SeRS! Tfefdmie Bl & 3R heitexa IRy |
(1)72 WR g fdet T 3741t fobam 81 78T ST Hebclll el MeRS! ANRT [G3AT & ..
TR PHHCI ol BR Febell

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for measures
to deter fugitive economic offenders from evading the process of
law in India by staying outside the jurisdiction of Indian courts, to
preserve the sanctity of the rule of law in India and for matters
connected therewith or incidental thereto.”

The motion was adopted.

SHRI SHIV PRATAP SHUKLA: | introduce the Bill.
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12 11 hrs
MATTERS UNDER RULE 377*

HON. SPEAKER: Hon. Members, the Matters under Rule 377 shall be laid on
the Table of the House. Members who have been permitted to raise matters
under Rule 377 today and are desirous of laying them, may personally hand
over slips at the Table of the House within 20 minutes.

Only those matters shall be treated as laid for which slips have been
received at the Table within the stipulated time and the rest will be treated as
lapsed.

... (Interruptions)

* Treated as laid on the Table
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(i) Need to consider reservation for Scheduled Castes and
Tribes in Private Sector jobs

DR. KIRIT P. SOLANKI (AHMEDABAD): The Government extends
reservations for historically marginalized Scheduled Castes and Scheduled
Tribes in government jobs and educational institutions. This has improved the
economic and educational status of SCs and STs. As per Population Census
Data, gap in literacy rate between total population and SCs has reduced from
22.2% (1981) to 6.9% (2011). For the STs, the gap has reduced from 27.22%

(1981) to 14.03% (2011).

However, NSSO data has shown that the share of SCs and STs in
private enterprises is much less than their share in the population. SC
entrepreneurs and their businesses also face discrimination in accessing
inputs and services. It was Dr. B.R. Ambedkar who first argued for
compensatory policies in private sector in a representation to the Southbrough
Committee in 1919. 1 would like to request the Government to consider a
proposal for reservation of SCs and STs in the private sector to correct

historical injustices.
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() Need to provides stoppage of Gorakhdham Express (train no.
12555/12556) at Mankapur railway junction in Uttar Pradesh

&Y HIRF aei Rig (dien) : § FFHRT et FHl ST T &I qaioR Xetd & HTDIR
SR UR TR URASRT < BERTG b SR 3Tl hreAT ATl 8

APIYR S MUST UG TRER &b drer R gai<iv Yefd &1 b Hecaqul
S 81 JET R IR G 1T et T 30Sa Ceflthl SSet & Ueb JATYfeh 3bTs
ot R/ 81 37 PREMI A FMRIT SHATDTRAT e pHaTRAT DT AR TRDRT DRI &
fererefT ST T Bl

AABIR P T forer oRig Tl AR BiUT 1 Sieeereft o 8, Sfal <ok
faeer & ESIRT SFGTCI3N BT STATTHT &< &l FADPIYR SIFe H SRI ATSABT SFTe
T & foq o ST €1 &l W feeelt § -5 aTeft &7 ¢ T Sexld 7 8 &
BRU g7 G AT T ST SR Bl B

TR & o TREQR & foeedl 8 g7 ffR S drefl MREEr ooy
12555/12556 MUST Side R FeiRa @97 4 5 @ 15 e qd ugdad 8, freh
gfie et Repfs A +f 8

AT NeT HAT St A SATUE HRAT DTEcll § fdb ST bl IRl &l <& §¢

TMRGH TRIU 12555/12556 T S8RIG HADhTYR SR UR HRaT bl uT v |
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(iii) Job reservation for locals in Andaman & Nicobar Islands

SHRI BISHNU PADA RAY (ANDAMAN AND NICOBAR ISLANDS): | was
consistently raising some logistic and important issues since UPA-I which are
also the part of the commitment of Election Manifesto of 16th Lok Sabha
Election held in 2014. Out of various issues, the issue of protection to the local
youths for employment in group “B” (NG) and Group “C” post of A & N

Administration is now burning issue.

The constitutional restrictions have compelled the UT Administration
considering recruitment of mainlanders, which lead to resentment amongst the

local un-employed youth of this territory.

Education standard in the UT of A & N Islands is below the education
standard of mainland’s Schools/Colleges. So, the aspiring educated youths
who are bona-fide residents of A&N Islands are not able to compete with the

mainlanders.

Now un-employment is a major issue. As on date, out of almost 4 Lakh
population of the territory, around 50,000 educated youth have registered with
the employment exchange, which is alarming. So, the employment generation

is major challenge in the territory at this stage.
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It would not be out of place to mention here that every state has certain
reasonable restriction for employment by specific Acts passed by the State

Govt. through the Legislative Assembly.

Hence, | request the Government of India for the Promulgation of
regulation A & N Islands Public Employment (Requirement as to Residence)
under Act, 44 or Bill under Article 371 (after Article 371K enforced in Andhra
Pradesh) for the benefit of local educated youth who are bona-fide residents

of this Territory.
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(iv) Need to ensure post-retirement benefits to retired employees of
Heavy Engineering Corporation Limited, Ranchi, Jharkhand

4} I TEE AR (IAT): HRTIRBR 3 e & b R e T & it & gat Rerd
IRT WWHR F URTSA &l SNFINT PRUNGT & JaT-ga HHATRAT DI ITD
ey, GARIEIUT URAR Ud 37 Al el YTII s s & ifed ol TS, 7 1 e,
1997 ¥ f9FR, 2008 & ST S PHART AT 8T, ITb! 31T Tep I, TARIETT
URER T&f 31 T b1 Tl &1 e T &1 7 & I IR HifeIferep <2Acrat et JTef]
febarT TrIT U GTEAT BT S P fTg T TS, GRT SUANT bl ST V&l qfH Pl SARES
DR DT 800 PRI BUY N I AT AT &1 AT AR LN HAT ST U Tl 4TS, FerT
SITATAT Sl 31T 38 & o IRES ARBR b URT U=AT 37 b aTe AR e e o

TR TR~ 3Tt Tep AT 81 T 81 98 A HaTgRT HHART 3T SeTroT el bR

T %2 81 € b 31T A T SelTol 81 HRaT A s HaTg<T PHATRAT bl 7 &
ol 81 TIALS. &b TIET SR TS, AT HHaR! §6 & e Ieget, TARIET
URER T 3T Wl & A o’ & dew A Bushy asiiar gam o, e R
f$uréric & ueTiepRY At oMfHeT gU O 39 T TaLALS. YeeH & e Huaet o
Tl 7 I=gSY, ARSI URIR U 3 W1 A1 BT & DT A1 Pal ol 39 Fey H
TS, SAfRpTRAT H e or | Fad H 9 fIT Bl &g IR IoT YT g oIl & fob
CEL.ATS. SATUDBRIT 39 3R I T8l < 2 &, NTdD PRI Tar.41LS. BT Bl T
T8l 81 <aT 8l

31T WRBR A R & b .S, o= gar Al b Aari-g<r el Bl
PTGl ST AT DT JATRME ST T Pt BRI BT AT ST A8l
ST STRITT T QNI T STRT A TR =T & Ty aTeay 81T Il
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(v) Regarding Delhi’s Land Pooling Policy

DR. UDIT RAJ (NORTH WEST DELHI):  The Land Pooling Policy has been
amended solely at the whims and fancies of the DDA to an extent that each
farmer would be required to arrange Rs. 2 crore per acre for External
Development Charges. Farmers would have to consolidate at least 70% of
contiguous land, which is improbable to happen, in a delineated Sector on their
own. Farmers would be provided only 1.10 of FAR as compared to FAR of 2.0
in the rest of Delhi. Small and marginal farmers with less than 5 acres of land
have been excluded from the policy. Consolidation of fragmented land in the
respective zone has been removed and if DDA would have to acquire any
parcel of the land then the cost of such acquisition would have to be borne by
the farmers. All these discretionary changes would result into complete failure
of the entire Land Pooling Policy. None of these ill-conceived conditions were
ever part of the original land pooling policy. It was expected that only well
deliberated original Policy will be notified and the implementation of the policy

will be in accordance with the Land Pooling Regulations.

The Hon’ble Urban Development Minister may be requested to recall the
ill-conceived amended land pooling policy and restore the original land pooling

policy in its true form and manner.
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(vi) Need to provide relief to farmers who suffered loss of crops caused
by heavy hailstorms in Jalaun Parliamentary Constituency, Uttar Pradesh

£t 97 yarg Rig auf (Srei) @ WG9S 8 ST H-RIST-AIHIGR & e
P, IS AR HIS Tedlel P R T BRert 718 H 10-11 PReR) B AR &
BRUT fHRAAT hT IHT TTIT §S 8, RTch ShRUT oAt bl Tl WSl el Jalfs 8l
UER

qIReT & A1 ARY SANAGRE 7 3, g R AT Dbl HAAT R G 3fereh
3RR STl 81 JaolgS & SN, AlIdYR, SATelH, FelaT, fomde, ier, 8RR el &
s el  37let P HRUT W H TSl Hefell ol 50 A 90 Hfcierd deb bl Jhar &
T 81 8T Ueh 31R oS H ST-U3H & PRUT [HAT DT AR R T &
R8T & 981 W I W SATge ST UTpfciep TUST AT ST &b BRI s BIC IR
Heilel [ due &1 TV &l

37T BRI bt WRBR H AT & fob goieigs & fbami R et 99 fquer & awd
gU STog ¥ Sfee & b SaToi prard U T §T feh_aii T J3ITaSTT & el o
G
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(viii) Need to set up fast track courts for conviction of rapists
in the country

St 3icy arer (Ff3rE) : 89 Qo H 31TSTehet BICI-BIc! afeedi & ATy TRIRS
MYUT IR &l T o FellcpR T EreIT TIofl A g 2T &l ol HFRAeh it &1 1Y &
ot &Y &TeT €1 A el § U 3176 ay bt s/l o 1Y delleepR N ferm 1m 7R
3R fUwet AHTE o1 TS § 3 A Y il P ATl TR ST GaiwT Tl D 3T
fecT T &1

H YR ARBR A 7T PR 8 [ 39 TRE bl DI el Dl TR fob FetTeepR
PR dTet STURTTRRIT T BE HTE & HiR BINAT T Aol < &F S1Y1 ST H 31eh HTedH
3 TRDR A UG PRI § (o S H FeATDINAT DT S HAT o & oTferd Ta FHfted
HRCT B PIC T TATYAT HY SR I TR Gifsar & forv @afka v daeefier
AT T AT Y DT ST Hebl &5 FHIST § VT BFLHAT S I bl SRR & fep
eTlcPR 3R AN AT e & A A <Al 5 Rige Uer &1 sl
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(viii) Need to implement development programmes under additional
central assistance for Left Wing Extremism affected districts

St Fefier ok R (3IRTTETR) @ Ser & grquelt Syare (LWE) JTieT fafS=T miat
& T 82 NIl § YRT WRBR F RT [IBRT Y AT FRfhT R AT (1AP)
RTTeTet T TS off TEURICT 9 AT T AT (TfTReh e FETIT) febam Tl AT
& HIETH I 30 PRIS . AT BT & 3R g9 A 48R b RTINS
Afed 11 et afirer o Tefur erferamtiRar & Tfod A & §RT (LWE) &4 7 e
Pl P TPl Tar D St off, Wy Faffad SHuffRRl $r argerr w o
BICTIg 1Y ATFBTNAT b FRT fADT DT T TefTepfcr T T et 2ff

A H TE AT TG IRBR P GRT € e T ol Dl 5 R P
PRI BT ATDBR AT TIT 8, U] aTHH H I AT GG DT HfT FrATelt 78T B
& PRUT Dg PR B YHIA! BRI P IAIRY T8l &, SR DR Frrfare &= H
fereprr TfRrT 81 39 Fee A AR GRT Fe &b HIegq | s d1R ATUE fbdT AT 8, IR

STATe SISO YT I %l

qd P ASHT (IAP) AR ACA $ A § fFEifd smwfHR>r
19, Q. Ul UH/ T SN R (LWE) &1 H feprey il el Srjeivamall W & iepfel
YT bl SR oY HSfereT &R A ST ST A 1ehl SHT SR 7R ey bl g
RT Y & AT DY IS 3R AT & 0T BRIt F SRR foam ST et 2

BRI QF: 3 & b ACA & JT: &g PR & gRI dle] PR FFH-T
ARIEHTHIT/ fegmdes BT ST & 3l § (LWE) THTfd &1 & faebra & forg
TTeY HEH IST T HUT Dl STl
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(ix) Regarding increasing man-animal conflicts
SHRI RAMESHWAR TELI (DIBRUGARH): | would like to draw the kind
attention of the Government to a very important subject. Over the last few
years, there have been growing incidents of man-animal conflicts taking place
in various parts of the country. The ever-shrinking forests and grasslands in
the country have contributed to such conflicts. In my state Assam, a number of
houses as well as several acres of standing crops have been destroyed by wild
elephants in the recent past. Many people and wild animals have lost their
lives in such incidents. On February, 11 last, four elephants were killed on the
railway track near Hawaipur in Assam. The Guwahati-Silchar Fast Passenger
train hit the herd of elephants which led to death of four pachyderms. |
therefore, urge upon the Minister for Environment and Forest and Climate

Change to take appropriate steps to curb such incidents at the earliest.
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(x) Need for early construction of approach road to road over bridge
connecting Belsand of Sitamarhi district and Tariyani block of Sheohar
district, Bihar

STt 7 SA(REER) : F Adied P 31T Hecaqf v &l IR TRBR BT &I
3PS PRI ATECH g A ANa1d QeI AlarHg! (Sl & deris-BaM 9o 1)
I iter TR, YeT R 3 9 § S IR &1 ol 81 IR, YA STeusur
& T H FHDBT QI S 1Y e & & T & STelfeh e A0 b1 90 81 &b g

&l TRDR GRT b ¥ TSV bl b YRT BRAT e ATl {hetelel Srasi o

AEN T FSP A AT SIRT & WRe] auT & oAl § STel-o/H1d & 8T AT
IeRog 8 AT & TGy 3T N T BIhl HfSAT8aT BT FTHAT BT ISl 8l
Hrame! el & e W@ foaeR el & aRaT IEe &1 UR¥R 31 5 Sie dTal
ST I TS e Yol & THIT AS BT FHI0T SHfd H 3T 3Maede & Flih
S AT FRIST BT AT I 1T Ieh sileT Yot ST ob fofY SIS SUANT BT 8] <&
gl

3T: WBR A FRY & b SHfed d AR ey s dame! el &
Jerfe-BdH g R AT qdlel IR, Yot & wirer A & efer FETor v et
PRETS T ST R o Ieh Yol T e AT A STATTHT G &1 b
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(xi) Need to accord Scheduled Tribe status to Gorkhas

SHRI RAM PRASAD SARMAH (TEZPUR): Government had assured the
Gorkhas in 2016 for their inclusion under Scheduled Tribes order, 1950, and a
Committee was constituted under the Joint Secretary Mr. Ashok Pai and later
under Smt. Bishu Maine, to examine granting ST status to 11 communities viz.
Bhujel, Gurang, Mangar, Newar, Jogi, Khas, Rai, Sunwar, Thami, Yakhha and
Dhimal - living in Sikkim and other Gorkha-dominated States and areas, and
13 Sub-Communities in Assam. There is over one crore Gorkha population in
the country. Over 35 lakhs live in the North Eastern Region and it is regretted
to note that in many states, Gorkhas are sometimes seen as foreigners or
illegal settlers or non-locals. Gorkhas living in the northeast are involved in the

development and economic activity in the Region.

Therefore, | demand the Union Government to immediately grant

Scheduled Tribes status to 13 Gorkha communities in the country.
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(xii) Regarding urbanization in India

SHRIMATI POONAM MAHAJAN (NORTH CENTRAL MUMBAI): By the year
2030, India’s urban population is widely estimated to increase from 37.3 crore
in 2011 as per the Census definition to more than 60 crore. 10 crore urban
households will be middle class up from 2.2 crore households. Cities will drive
four-fold increase of per capita income and 70% of employment will be

generated in cities.

Nevertheless, the true extent of urbanisation is neither captured by the
administrative definition nor by the census definition of urban due to which the
effects of urbanisation on economic growth and poverty reduction are being

underestimated.

Hence, in order to increase the productivity dividend of urban areas,
augment the capacity of the Government to provide services and fulfil the
objectives of Smart Cities Mission, | earnestly request the Government to
explore the merits of determining alternative & objective criteria defining an

urban area that best captures the character of urbanisation in India.
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(xiii) Need to handover possession of land of HMT Watches, Tumkur in
Karnataka to ISRO.

SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Government of India has
decided to close CPSU HMT watches which is located at Tumkur in my
Parliamentary Constituency. Valuable land property amounting to 120 acres
was decided to be handed over to ISRO as per a decision taken by the Union
Government. ISRO had to deposit the value of the land belonging to HMT
watches, Tumkur as per the agreement. But so far there is no progress in this
regard which is creating some sort of doubt in the minds of the general public
of my parliamentary constituency.

Hence, | urge upon the Union Government to handover possession of
land belonging to HMT watches, Tumkur in Karnataka to ISRO as early as

possible.
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(xiv) Need to enhance monthly emoluments paid to cooks engaged in
Mid-day Meal Scheme and make their jobs permanent

Sl i o (]qten) - I Pael & A § gl fteror 3R
U AT 39D TT-7e Fed| H Ulufofes TR H GoR PR P Ie3d F 15 3R,
1995 P o5 UG THH & BT § URMIS frem & forg I diufires Aerrar
BRIHH (TTUI-TATAUTS) o foham Tam oM af 2001 H THSIUATE el g7 HIedTe
IS AT & T8 T T Uedeh TRDRI 3R ARBRT TR ITH TpeT b Teh
Fodl T =gAad 200 f&A1 & f1g 8-12 7 wfifes Wi 3R Soff &b =A™ 300
PEIRT 37T b AT HEATE HISH URINAT SATCT T, T T g 2002 H 7 hael AIpR,
BRI FERICT UTH 31R T bRl & Tpedl T hax e o fofy JAferq farer
TR THIT (39179) iR dpfeuds qaur fFT frerm (VaTss) oal ¥ Ue- dlel sl
e T fORR febarm 1T Tl §9F AT T JURUTT FaTel el T HERT 1sar ol
BIclT &, oifhT HeaTg HIo IIoF 2005 & & ARDN fderrerdl § HrRIRe gl o
HH 1250 W0 HI e TIEdTE e b H8 H SR b FHM &1 12 H18 § 41 10 H1E Bl
T BT A AT ST &1 IHSAT TYIT TG DT TRE P DR Pl Ao &l
<EIEAT T A G I Renery I geT T 9 & S ffYy Td AaTRieR & Raeh
21 319 TR ¥ g g YRR BT WHT ST Ble Y [T & o faemaa ¥ Fafag
Y A T G &, IR b GRER & AT &1 91 i &

31cT: FRPR A HIT il § fop g i Refe ol 2@ 8T 70 <19 &of ol
TR BT BT, T HEMT 10000 O AT I, DI & BT U IATSAT BT
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3ffdeid o B, FHT AT DT FRYH qEa-uT SIRT B, qH ST Bl
TRy RET AT A S, FHT AISAT DT auT H Ueb SIST UleNeh BT SoIoi™ T

ST
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(xv) Need to rejuvenate river and canal systems of Upper Kuttanad
Region in Kerala

SHRI KODIKUNNIL SURESH (MAVELIKKARA): The agrarian community in
Upper Kuttanad region, comprising of Thiruvalla, Chengannur, Mavelikkara,
and Karthikappaly Taluks, is home to thousands of farmers and common
people.

The once richly irrigated region fed by Pamba-Achankovil, Varattar,
Puthanpalliyaar, and Kuttamperur rivers is rapidly drying up. The paddy
cultivation in upper Kuttanad region depends upon the network of canals and
rivers and as they are drying up with ill-maintained canals, the entire region is
facing severe depletion in paddy cultivation.

| would request the Government to declare Central Water Commission
as nodal agency and dispatch an expert team to Kuttanad at the earliest to
conduct a physical inspection and to convene a meeting with various
stakeholders, including officials of Central and State Governments and
peoples’ representatives to chart an immediate course of action and launch a
programme to rejuvenate the rivers and canal systems of Upper Kuttanad

Region and revive paddy cultivation and allied activities.



12.03.2018 47

(xvi) Need to convert level Crossing No. 78 between Mettur and
Pavoorchatram in Tenkasi Parliamentary Constituency,
Tamil Nadu into a manned level crossing

SHRIMATI M. VASANTHI (TENKASI): | wish to bring the following important
issues causing difficulties to the farmers of my Tenkasi Parliamentary
Constituency.

There is an Unmanned Level Crossing (LC No 78) located between
Mettur and Pavoorchatram Railway Station on Tenkasi — Ambasamudram
Tirunelveli Line. This LC is used by farmers and the locals of nearby villages
Ariyapuram, Thippanampatty, Avudaiyanur, Nattanpatti etc. These villages are
located on both sides of the Railway line and this railway line runs between

Narayanaparkulam & Kaikondankulam water Reservoirs.

| wish to state that this LC is the only way of transport of agricultural
products and livelihood. It is good that Railways has a policy decision of
converting all LCs to Railway over Bridge (ROB) or Railway Under Bridge
(RUB) for people safety; but it will not apply in this case as it is a low lying land
and RUB will not be feasible due to water logging & no necessary land is there
to build ROB. Currently a contract person is on duty on LC-78.

| request the Railway Ministry to appoint a permanent Railway Staff on
LC-78 and convert it into a manned LC, which will only solve the difficulties

faced by farmers and also loss of human lives.
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(xvii) Need to provide pension benefits to ex-employees of Neyveli
Lignite Corporation Limited
SHRI A. ARUNMOZHITHEVAN (CUDDALORE): More than 5000 retired
employees of NLC India, (formerly Neyveli Lignite Corporation Ltd) are not
getting Pension benefits because they had been left out from the EPS 1995
Scheme by NLC India. Though NLC announced the Employees Group
Contributory Superannuation Scheme in year 1997 wherein the amounts
collected from employees were deposited with Life Insurance Corporation India
and the interest derived was to be paid as pension to the employees. This
scheme failed. The EPS-95 scheme was not implemented by NLC and the
Regional Provident Fund Commissioner, Tiruchirapalli till 2003. NLC included
the employees who were working in November 2003 in their pension scheme
and left out the 5000 retired employees. Because of this mistake, now 5000

employees who retired before 2003 could not get their pension benefits.

The Madras High Court in its verdict in 2010 had ordered the Regional
Provident Fund Commissioner, Tiruchirapalli to get applications from the
employees left out in EPS 1995 scheme to examine the matter. But it was not
implemented. A Public Interest Litigation was filed by 20 members and verdict
on it was pronounced in 2012. But the Regional Provident Fund
Commissioner, Tiruchirapalli had filed an appeal against the verdict making

things worse for those who rendered 30 to 40 years of service and retired.
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They are all now 75-85 years old. They are paying the penalty for the
dereliction of duty on the part of NLC and RPFC, Tiruchirapalli.

Therefore, | urge upon the Government to make suitable amendments in
EPS-95 and issue necessary instructions to the concerned authorities to
include the 5000 retired employees in the ambit of the Pension scheme and

provide them pension benefits immediately.
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(xviii) Need to appoint an eminent person as a permanent Vice-
Chancellor of Visva Bharati University, West Bengal
PROF. SAUGATA ROY (DUM DUM): Visva Bharti University was set up by
Gurudev Rabindranath Tagore to bring the knowledge of the world to India. It
became a Central University by an Act of Parliament, initiated by Pt. Jawahar
Lal Nehru, in 1951. It has been a premier institution of learning in the country,
especially in Fine Arts, Music, Humanities etc. The University is in doldrums
because of inaction by the H R D Ministry of Central Government. The last
permanent Vice Chancellor Dr. Sushanto Dutta Gupta was removed about 2
years ago after certain irreguralities were established against him after a probe
headed by High Court Judge. Since then the then Pro-VC, Dr. Swapan Dutta
was acting as Vice Chancellor of University. There have been numerous
representations made to the Union HRD Minister to appoint a regular Vice
Chancellor. He had always said that a Vice Chancellor is going to be appointed
very soon. But nothing happened. The acting V C retired on 27.01.2018 and
the university has no head till 3" February. This led to chaos. There have been
clashes between sections of the faculties and non-teaching employees with
nobody to control them. It is learnt that the present indecision is due to the
differences among the ruling party on VC selection. The Central Government
has again appointed an acting V C only on 3rd February. Acting V C, Prof.
Sabuj Koli Sen also retired recently, so that there was no acting V C in the
University for 10 days, leading to chaos. If the government issues a fresh

advertisement as it is planning, the process will take a year and a half by which
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time this great institution will suffer further damage. Now the government has
extended Prof. Sen’s tenure as acting V C, pointing to its laxity in managing
affairs of the university.

| demand that an eminent person be appointed immediately as the
permanent Vice Chancellor of the University without any further delay, so that

Tagore’s dream University could be saved.
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(xix) Need to establish Sub-Regional Science Centres at Keonjhar,
Jeypore and Khandapada in Odisha
DR. KULMANI SAMAL (JAGATSINGHPUR): The Government of Odisha have
submitted a proposal to the National Council of Science Museums, Kolkata as
well as Ministry of Culture for establishment of Sub-regional Science Centre
(SRSC) at Keonjhar, Jeypore, and Khandapada in Odisha in order to
popularise developments in science and technology as well as to inculcate the
Scientific temper in society, especially among the rural students. Since these
centres are based on learning through models and exhibitions, they could
enable students, teachers and general public to develop interest in scientific
enquiry, creativity and logical curiosity easily. So to foster scientific temper, the
proposal for establishment of Sub-regional Science Centre at Keonjhar and
Jeypore was submitted in 2010 and proposal for establishment of the SRSC at
Khandapada has been made in 2015. However, the decision in respect of all

the proposals has been pending with Ministry of Culture.

In this regard, | urge upon the Minister of Culture to take necessary
steps to finalise the said proposals to facilitate establishment of Sub-regional
Science Centre at Keonjhar, Jeypore and Khandapada in Odisha at the

earliest.
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(xx) Need to establish an Indian Institute of Information Technology at
Karimnagar, Telangana

SHRI B. VINOD KUMAR (KARIMNAGAR): India is regarded as one of the
leaders in information technology and associated services. The Indian
Institutes of Information Technology IlITs provide the country with education
and training for the required manpower and develop new knowledge in the IT
space. Four llITs were set up by way of the IlIT Act, 2004 and recently the
Government passed the Indian Institutes of Information Technology (Public-
Private Partnership) Bill, 2017 to set up another twenty institutes of national

importance by way of public-private partnership.

To set up such an institute, a proposal from the State Government would
have to be approved by the Union Government after considering a host of
factors such as capital investment, eligible industry partner, expertise of such
partner, free land made available by the State, etc. Upon acceptance, the
Centre enters into an MoU with the State, which will outline details such as the
investment proposal of capital and the commitment of the centre, state, and

the industry partner in ensuring autonomy of the institutes, among others.

While some states in the country have had multiple sanctioned IlITs, the
newly formed State of Telangana has yet to establish its first IlIT due to lack of
sanction by the Centre. The Chief Minister, Shri K. Chandrashekhar Rao has
written to the Hon’ble Prime Minister and the Union Minister of Human

Resource Development regarding this issue. The State Government of
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Telangana has assured to provide land, financial support and any other

assistance required to establish this important institute in Telangana.

Therefore, | urge upon the Union Government to sanction the
establishment of an Indian Institute of Information Technology at Karimnagar,

Telangana at the earliest to further develop the IT sector in Telangana.



12.03.2018 55

(xxi) Need to set up a Rail Coach Factory at Palakkad in Kerala

SHRI M. B. RAJESH (PALAKKAD): | would like to draw the attention of the
Government to the project of Coach Factory at Palakkad announced in the rail
budget of 2008. The Raebareli Coach factory which was also announced in the
same budget became operational very soon. A foundation stone for the
Palakkad Factory was laid in 2012. However, Ministry of Railways is going
ahead with new coach factory projects in various other states. Though the
Palakkad Coach Factory was envisaged as a PPP project, railway has not
found a private partner. However PSUs like SAIL and BEML have expressed
their willingness for a Joint Venture with Railways to set up this coach factory.
Ministry of Railways have not responded to these proposals for JV. Hence,
along with new proposals for coach factories in other parts of the country, |
urge upon the Government to take immediate steps to set up Coach Factory at

Palakkad for which foundation stone was laid six years ago in 2012.
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(xxii) Need to rehabilitate displaced tribals affected by Polavaram project
in Andhra Pradesh

SHRIMATI KOTHAPALLI GEETHA (ARAKU): | would like to draw kind

attention of the Government regarding the need to raise a very important issue

pertaining to the R& R Package, and RoFR issues pertaining to the tribal

population who are displaced in the submergence of the Polavaram project in

Andhra Pradesh which is a national project.

| would like to bring to the kind notice of the Government that around
70 percent of the families suffering displacement are tribals in the polavaram
project submergence villages. The survey was conducted and 3650 Families
were being identified in possession of 13155 acres which come under the
Polavaram project submergence. All these tribal families are dependent on the
cultivation of these forest lands for generations. Though the lands were
identified, the State Government has put the land pattas under hold as they
have to be granted alternate land if they are given pattas. All these tribals will
be put to endless suffering and will become landless and jobless with the fear
of losing their livelihood if they are being displaced without rehabilitation and
resettlement. Hence, | request the Hon'’ble Minister of Water Resources, to
kindly intervene in the matter under given circumstances and render justice to
the poor tribal farmers and their families who are solely dependent on the

forest land for their livelihood and render Justice at the earliest.
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(xxiii) Regarding implementation of UJJWALA Yojana and Housing for All
Scheme in Lakshadweep

MOHAMMED FAIZAL (LAKSHADWEEP): Even though Lakshadweep is under
the Central Government, the implementation of the Ujjwala Yojana which
envisages LPG connections to households of BPL families has not been
thought off till date. Similarly Housing for all scheme is yet to be implemented.
It is against the beautiful slogan Sabka Saath Sabka Vikas. Therefore Ministry

of Home Affairs may intervene and do the needful.
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(xxiv) Need to set up Skill Development Centres in Mainpuri
Parliamentary Constituency, Uttar Pradesh

£} ot gy Rig areg (AYR) : IR <2 7 8T PereT PriseT Pol DRIG Bl
60 X 90 UfcTerT & dfer &, WA H Tg 5 U 81 AT <97 "SR e Afep
faepr A SI3T 38T & Ug IRISFIRY T FHT faah_Tet BIciT ST J8T 81 STR U<eT &l
AAQRY I SET AT ASHTR T g 3 eprehl st & & S fop wf2reror & e &
IS I BT RP YT DI AR 81 el § Tagae! BT ASFR & fTg 3megfied
Tifreror TeT et ot %87 81 R AT IE &b fo1q ASFIRIRT frefor faam Sme o
ATegerep FHTST faRTelt fcifafert & gr &

3T: WRBR A A AT & W FAS & HAQRY, IR Il ¥ Blerel fderg
ATl gRT ATfeld "Rebos SfSAT" JISTHT & AT BleTet fahT hal Bt TA=T hi
SC dTfd 7eT & T SRISFTR el bl ISR HfTeur fier |ep Ud ISR
T &1 |l




12.03.2018 59

HON. SPEAKER: The House stands adjourned to meet again on Tuesday, the

13" March, 2018 at 11a.m.

12 12 hrs

The Lok Sabha then adjourned till Eleven of the Clock on
Tuesday, March 13, 2018/Phalguna 22, 1939 (Saka).
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